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The Lok Sabha met at Eleven of the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Sale on Foreign Liquor in Delhi Shops
without Licences

+
*1021. SHRI JYOTIRMOY BOSU:
SHRI YAMUNA PRASAD MAN-
DAL:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the attention of Government
has been drawn to a news-items published
in the ‘Hindustan Times' dated 10th April,
1973 under the caption ‘‘Shops selling
foreign liquor without licences’’; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) Government have seen
the news-item in question.

(b) A statement regarding the sale of
foreign liquor or India-made foreign liquor
in Delhi raised in the news-item, is laid on
the Table of the House.

Statement

All the 28 shops selling foreign liquor or
India-made ft:-nr:clgn liquor to the public
have been lice urto the 30th June, 1973
and there are no unlicensed shops in Delhi.

During 1972-78 and for the period upto
30th June, 197%, the Delhi Administration
have been renewing the licences of these
shops for periods ranging from one month
to three months. According to the Delhi
Administration this had to be done because
the policy regarding licensing of the foreign
liquor and India-made foreign liquor shops
was under review.

Government have no reason whatsoever
to believe that the owners of liquor shops
in Delhi have been black-mailed or that
the Executive Councillors have made any
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rivate gain from the liquor merchants.
‘he allegation is uncalled for.

Government had decided in May, 1972 to
continue, by and large, the existing scheme
of prohibition in Delhi with certain modi-
fications in order to reduce the consump-
tion of noxious liquor and to mitigate the
evil effects of intoxication.

SHRI JYOTIRMOY BOSU: In the state-
ment it is stated:

““Government have no reason whatso-
cver to believe that the owners of liquor
shops in Delhi have been blackmailed or
that the Executive Councillors have made
any private gain from the liquor mer-
chants’’.

These liquor licences are usually issued
for a vear or for a few years. Why is it
that in Delhi these have been issued for
one month or three months at a time and
not more than that? Do they want to
extract money from the liquor shop owners?

SHRI K. C. PANT: The House will re-
call that in January, 1972 there were some
dcaths due to spurious liquor consumption.
Thereafter Baweja Commission was appoint-
ed, which went into the reasons for tragedy
and they made some recommendations. One
of the recommendations they made was that
such of the licences which had already been
issued should be scrutinised carefully and
should not be granted in a routine manner
as had becn done before. This scrutiny was
undertaken and the Dethi Administration
informed us that this scrutiny has been
completed only recently. Pending the finali-
sation of the scrutiny they had becn ex-
tending the licences periodically and not for
the whole year as was the normal practice.
The policy question whether more shops
should be opened or the number should be
confined to the present number which is
28 is under consideration.

SHRI JYOTIRMOY BOSU: Will the hon.
Minister tell us as to whether he is aware
of the fact that foreign liquors are being
sold freely in Delhi which are mostly sumg-
gled at a price which is far above the Bom-

ay smuggled liquor price? If so, what are
the reasons thereof?

SHRI K. C. PANT: I am not aware of
this but I acknowledge the credentials of my
hon. friend for giving me accurate informa-
tion in this regard.



3 Oral Answers

SHRI K. LAKKAPPA: Mr. Speaker, Sir,
not only some shops are selling foreiFn
liquors without licences but there are also
certain clandestine parallel organisations
working to adulterate the foreign liquors
resulting in the damage of the health of the
people. 1 would like to know whether any
sucl{’ instances have come to the notice of
the government. If so, what is the action
taken by the government?

SHRI K. C. PANT: Sir, I have said in
my statement that the shops are not func-
tioning without licences. If he can give me
the information that he has with regard to
the organisations adulterating foreign liquors
1 wou%d be glad to take it up.

WMo o : F|T 78 97 ¢ fF feeey
wfafev @2 e # gFW e
o fft W sréae o ) AeEe T@
feay o afe g, @ faeht qefafgem
T4 T ATG N G THA 99T 9 F
] &fy ?

oft o T°A 9 : ST qF Fer faw]
AT FT grey &, 9 a1 faeet gefafregeer
qeTt § WX T & Ty § foew av
aw ¥ =i g€ @ | dfew fRw wow
a1 ifemm AT A fawy T gFW
& smide aifeqr sl & o 99
wTeRY fad € )

SHRI A. K. M. ISHAQUE: The hon.
Minister told us that the licences issued in
Delhi are of short duration. Even though it
may cause some harassment to the licence
holders will the hon. Minister tell us whe-

ther this policy of issuing licences for short-
duration 50111 ¥)c continued in Delhi?

MR. SPEAKER: The Minister has already
replied to it earlicr.
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Oral Answers 4

Modernisation Plans for Cotton Mills run by
National Textile Corporation

*1024. SHRI NAWAL KISHORE
SHARMA: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to state:

(a) the financial outlay on the modernisa-
tion plans of cotton mills run by the Na-
tional Textile Corporation;

(b) the estimated impact of the moderni-
sation plans on the production and profi-
tability of such mills; and

(c) the amount at present invested by
Government on the running of such mills,
and further financial requirements of such
units and Governments allocation in this
respect?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI PRANAB KUMAR MUKH-
FR]JEE): (a) to (c) A statement is laid on the
Table of the House.

Statement

(a) The financial outlay in cash on mo-
dernisation plans of the 103 textile mills,
the management of which has been taken
over by the Central Government is esti-
mated at Rs. 41.82 crorces.

(b) After modernisation, the production of
these mills is likely to increase but is not
possible to quantify this at this stage.

(¢) The Central Government and the Na-
tional Textile Corporation have advanced.
till the 81st March, 1973, loans amounting to
Rs. 20.53 crores for running these mills.
Their futurce requirements cannot be stated
precisely at this stage. It has, however, been
estimated that the National Textile Corpo-
ration’s share towards further requirements
of these mills might work out to about
Rs. 22 crores.

SHRI NAWAL KISHORE SHARMA:
I'roin the statement it appears that Gov-
ernment are taking measures to modernise
the mills. In view of this, may I know whe-
ther Government have drawn up any phased
programme for thc modernisation, and if so,
whether this modernisation is going to lead
to more production? Secondly, is it a fact
that after the take-over of the sick mills,
most of the mills have started making
profit? If so, would Government take strin-
gent measures to see that the mills do not
become sick in future?

SHRI PRANAB KUMAR MUKHER JEE:
Government have a phased programme for
running these sick mills and making them
into viable units. In the case of 47 mills
taken over under the Industries Develop-
ment and Regulation Act, in which the





